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THE REPEALING AND AMENDING ACT, I 974 

[20th December, 1974) 

An Act to repeal certain erractm nts and to amend certain other 
enactments. \ 

RE it enacted by Parliament in theaf~wenty-fifth Year of the Republic 
of India as fd1om:- \ 

\ 
1. This Act may be called the and Amending Act, 1974. 

2. The enactments specified in the Fi st Schedule are hereby repealed 
to the extent mentioned in the fourth c \ lumn thereof. 

k 3. The enactments specified in the econd Schedule are hereby 
amended to the extent and in the manner bentioned in the fourth column 
thereof. I I 

I 
t 

4. In the Sixth Schedule to the ~onst ikt ion,  in paragraph 6, in sub- 
paragraph (I), for the words "cattle pon&", the words "cattle pounds" 
shall be substituted. 

i 
! 
'r 

i 
5. The repeal by this Act of any enactm$nt shall not affect any other 

enactment in which the repealed enactment ~ ? s  been applied, i~corporated 
ar  referred to; , - , 
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~epealilag and Amending 

and this Act shall he validity, invalidity, effect or consea 
quences of anything a1 or suffered, or any right, title, 
olbligation or ,l.i~bility ui.d,qa@rued or incurred or any 
remedy or pr6%eding in ereof, or any release or discharge of or 
from any debt, penalty, , liability, claim or demand, or any in- 
demnity already grant of of any past act or thing; 

nor shall this Act affect any/ principle or rule of law, or established 
jurisdiction, form or course of &Lading, practice or procedure, or existing 
usage, custom, privilege, restric ion, exemption, office or appointment, 
notwithstanding that the same rA 1 spectively may have been in any manner 
affirmed or recognised or derivefi by, in or from any enactment hereby re- 
pealed; i 

I 

nor shall the repeal by thi$ Act of any enactment revive or restore 
any jurisdiction, office, customj liability, right, title, privilege, restriction, 
exemption, usage, practice, procedure or other matter or thing not now 
existing or in force. 

d 
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THE FIRS(T SCHEDUI,E 

(See pection 2) 

-.. 

Year 

I 
No. I Short title 1 Extent of repeal 

t 

--- ----- --- 
24 ( The  Malabar War-knives Act, 1854 -1 >he whole. 

1 
58 1 The Repealing and Ameqding Act, 1960. ( T h e  whole. , 

I i 
The Dasjeeling (High Cqurt's Jurisdiction) 

Ig / ' Act, 1867. h 

1 

The  Union Duties of ~ x c i s e  (Distribution) 1 Section 6. 1 Act, 1962. I 

The  wllole. 

1962 / 6 / The  State Fil~aiiciiil ~ o r b r a t i v n s  (Amend- The  wl~ole~ 
anent) Act, 1962. L 

The Indian Railways (A@endrnent) Act, 
1962. 1 

The Estate Duty (~istribbtion) Act, 1962. 1 Section 5. 

The whole. 

C 
The  Dock Workers (Reg4lation of Emp- 

loymenr) Amendment A$, 1962. 
The whole. 

The Advocates ( ~ r n ~ n d m e n d  Act, 1962. 1 The whole. 
L I 

The Additional Duties of 4xcise (Goods of 
Special Importarce) Amenqment Act, 1962. 

! 

*The whole. 

1962 

1962 

15 

16 

k I 
T h e  Air Corporations (Amendm6pt) Act, 1~62.1 Tcclions 2 to16. 

. . 

The Drugs (Amendment) Act,, 1962. ) The  xvl~ole. 
1 

. . .  

T h e  Psesidenr's.Penrion ( b m e n d ; n s p t ) ~ a .  T.he wholc. 
1962. r 

T 
' The Advocates (Second PAmend$ene) Act, The w110le, 

1 

The Telegraph Wires ( ~ n l h v f u l  Posses- The whole. 
sion) Amendment Act, 196% 

1962. 

r 
The Indian Succession (Anlegdment)rAct, 1 The whole. 

\ 
t 

1962 

1962 

1 ~ 6 2  

.a962 

17 

21 

i4 
, 25 i .  1962. , 1 . . . . . .  

B The  State of Nagaland Act, 19624 

1362 38..  . T h g  Assa.m,Rifles (Amendment) t, 1962. I - , ' '  

Scction 33. 

T,he whole. 

- .-.-__._- -. .- ^ 
.......... . . . .  . . . . . . . . . .  

9 Law-86. i 
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year 1 No. 1 S h x t  title 
I 
( Exlent of rep< 61  

I i 
(Third A endment) Act, The  whole. 

I 962. 

1962 1 33 1 The Aroniic Energy Act, I I Section 32. 

The  Re;erve Rink of Tn in (Amendment) 
Act, 1952. 4 

1 
The  Ranking Compani s (Amendincnt) 

Act, 1962. 1 i 
1 Industries ( ~ e v e l o ~ i i ~ e n r  and Regula- 

tion) Amendment Act, r .  62. P 
Thc  Oil and Natural G Commission 

(ArnenJment) Act, 19627 
i 

The  Foi.eigne%-s Law ( pplication and 
Amendment) Act, 1962. 4 

{ 

The whole. 

The  ~vl~ole .  

T h e  wholz. 

T h e  whole. 

Section 3. 

T h e  Electrici'y ( ~ u p p l ~ ~  hrnendment The  \vhole. 1 " 1 ACL, ,962. \ 
i i 

IGf2 I 46 1 The Met31 'Tokens (.4i:len.i Act, 1962. The whole. 

195% 1 4 j r l h e  Hindu i\doptions an hlsinten;\iicc 

I 
(,4meni~nlent) Act, 1962. 

I 5 

1 9 ( 2 1  47 , Tlic Indim Tui f f  (,Amendm Act, 1962, 1 'The rvl~olc. 
I 

The  \rr1iolc. 

1962 1 51 ' The  71-exation Laws (~i i1end14il t )  Act. 1962.' Tlie \vhole. i I 

The  lZmplo!7ees' Provident nds (Amend- 
went: : i c i ,  1962. 

The  \vhole. 

1961 1 6 j I The  r i n g  Journalists (Amendmcnt) i / The  whole. 
I I Act, 1962. 5 

\ 

'The Girt-tax (Amendmeiit) T h e  whole. 
I 

The  St~te-Associated Ranks (/iliscullaneous 
l'ro~i,luns) "ic~, 1962, 

1 

\ The  Rep-escntntion of the I' ople (Amend- 1 T h e  whole. . 
1 ment) .Act, 1963. 

i I 

Sections 2 ,  j, 4 
and 6. 

1953 1 3 1 Thc  Indi~i11 '1-oriff Act, 1963.  The  rvhnle. 
I I 

i y 6 2  Go , Thc Zlu:ri-u.~it Co-operatiwe f Societies The  \\.hc~le. 
I (.\mciiLimeni) A:t, 1962. 

mcnr) Xa, 1962. 
I 



Year 

I 

1963 1 4 1 The  Delhi Rent ~ c ? n t r b ~  (r2rnendment) / T h e  wl~ole. 

8 / T h e  Central S:~les Tax ( mendmcnt) Act, The  r,rllole. 
j 1963. I 

1953 1 i r  T h e  hrlarine Insur~nce  Ac,  1963. I I I Scction 92. 
I 

15 T h e  Benga! 1:insnce ( ~ . ~ / c s  T a r )  (Dclhi ' 'Tile u.hole. 
Amendment) Act, I 963.i 

1 I 

26 1 T h e  Code of Civil Proce ure (Amendment) 
I Act, 1963. J B 

T h e  Tndian Emigration ;aimendment) Act, 
1963. ! 

T h e  Iron Ore Mines LabF b ur Welfare Ccss 

T h e  whole. 

The  wholc. 
(Amendment) Act, I 963. 

E 1 

i 
T h e  All-India Services [Amendment) Act, / T h e  whole. 

1963- Z 

:ustoms and Cent& Excises (Amend- / T h e  whole. 

1 
T h e  Emylovees' ~1-ovidjnt  Funds (Amend- 

ment) Act, 1963. ! 

i g  Tlle Institures of Trchn$opy (Amendnient) 
Act, 1963. 1 

T h e  ( 
ment) Act, 1963. I 

il I 

T h e  wl~olc. 

Sections 2 to 6. 

d Tt.? Special h,Iari-iage (Amendment) Act, T h e  whole. 
1963. I i 

I T h e  Indian Sale of G ods (Amendment) 
Act, 1963. (I / 1 I 

T h e  Worehou5ing Cor orations (Amend- 
;lent) Act, 1963. { 

36 1 T h e  Limitation Act, 1 9 6 ~ .  I Seclionr 28 and 32. 

4 ! 
T h e  Industri,~l Emplhynient (Standing , T h e  nllole. 

Orders) Ainendmcnt '4 t, 1963. 9 
T h e  Puhlic Prernices of TJn- I T h e  ~vhole. 

authorised Occupants) 
1363. 

tionablc 
Act, 1963. 

i 

T h k  Tncornc-tas (hmendmknt) Act, 1963. .I-hc n.livle. 
I 

1963 1 47 T h e  Spccifir Rc!ief Act, I?). Sections 43 and 4-1 

--- --- ---- (------ - ----- 7- \ 

I 
I 1 



676 Repeali~zg and At~zending [ACT 56 

--- 
and Acquisition of The whole. 
erty (Arnend~ent) 

year 1 NO. 1 f' Short title 
3 

49 The East Punjab urvedic and Unoni The whole. 

1963. 

I Practi~ioners (De Amendnient) Act, , 

50 The Indian Tariff cond Amendrr,ent) The whole. 
Act, 1963. 

Extent of repeal 

51 The Preventive D ntion (Continuance) Th: whole. 
Act, 1963. 

52 The-Unit Trust of I Section 44 and the 
Second Schedule. 

1563 / 56 / The Dclhi Dev oprncnt (Amendment) Sections 2 to 29, 
Act, 1963. (t I ',! 

I 

x963 1 5s 

i 

The Banking 1,aw.s (MiscelIaneous Provi- 
sions) Act, 1963. I 

1 g 

The whole. 

The Armed Force (Special Powers) Con- The whole. 
tinuance Act, I 

The Pcblic ~ m p l o ~ m e n r  (Requirement as 
to Residence) A+nctmenr Act, I 964. 

Sections 2 and j. 
I &  

12 

15 

1 The Durgah Kharraja Bctlleb (Amendment) 
20 1 Act, 1964.1 \ 

The Indian Rail s (Amendment) Act, 
1964. 

17 

19 

21 1 The Advocates (Amend ent) Act, 1964. The whole. I 

The whole. 

The Drugs and metics f Amendment) 

\ The East Punjab Ayurvedic and Unani 
Practitioners (Del i Amendment) Act, 
1964. \ 

t 

The Indian Medical Cou s i l  (Amendment) The whole. 
24 1 Act, 1964. f I 

The whoie. 

The whole. 
, 

The Indian Coinag Amendment) Act, 
1964. 

The Oil and Natu Gas Commissio~ 

1 23 / The Coir Industry (~menbment) Act, 1964. 1 The whole. 

I 3  ( Act, 1964. I 

The whola 

The whoIe. 

of Parliament (Amendm nt) Act, 1954. 
I The Sola]-ies and ~llowaices of Members Tllr whole. 

-.__I--- -+ i ' 

(Amendment) Act, 
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--- - --- 

~ e a r  NO. 1 Short title Extent cifarepeal' 

I 2 3 4 - -- 

elegation The whole. 

ct, I 963. The  whole. 

(Amend- The  ~vllole. 
ment) Act, 1964. 

dment) The whole. 

dnlent) The  whole. 

/ 

rgQ 

1gQ 

rgQ 

rw 
1gQ 

I* 

46 

47 

48 

49 

51 

52 

' 53 

- 

The Wealth-tar (~rnjndment)  Act, 1964. 
'r 

The Essential Corn, odities (Amendment) 
Act, r964. ? 

i 
The Official Trusteks (Amendment) Act, 

1964. i 
The  Prevention oft Food Adulteration 

(Amendment) AC J 1964. r 
3 

TheIndianTariff ( ' endment)Act, 1964. + 
The Repealing and brnending Act, 1964. 

£ '  
: T h e  Paymenr of ~ 4 ~ e s  (Amendment) Act, 

1964. 
- - 

The whole. 

The whole. 

The  whole. 

The whole. 

, The whole, 

The  whole. 

The  whole. 

--. 
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Year I No.  I Short  title 
' I Extent of repeal - _ ,  .: 

I 
1964 1 55 I T h e  Foreign Exchange egulation (Amend- I ment) Act, 1964. 

1964 1 54 

1965 1 I The Income-tar (Amc ment) Act, 1965. I 

-------- 3 ----- 
T h e  St;~ndorJs of and A~casurcs 

e Tndustries (Dev ment and Regu- 
lar ion) Amendment 

I (P.zxndmen:) 

Tlie Ar,nt..l Forces $(special Powers) 1965 1 1 Conrinuance ~ c t ,  l9f5: 

The whole. . . - . 

T h e  whcle.. . . I _  , 

Scctions a to  5. ; ; 

T h e  whole. 

T h e  whole, 

T h e  Representation o the People (Amend- 
n ~ e n t )  Act, 1965. 

196.5 I 12 1 T h e  I<eraIn Stare ~ P Q i s l a t u r e  (Delegation I of Powerb) Act, 1969 
T h e a l ~ o l e ~  . . 

g A ' :  

T h e  Representation af the People (Second / T h e  ivhole. 
Amendment) Act, 136 j. I 

16 1 T h e  Press and Relisrrarion of Bnoks 
(Amendment) Act, t965.' 

.' 
Tlie whole. 

a 
T h e  Alipal-11 h l u s l i 4  Cniversity (Amend- 

ment) Act, 196 j. A i,: 

, . ,  
T h e  i~hoIe .  ' 

- I T h e  Employees' Pro ident Funds (Amend- 
rnenr) Acl. 1965. 1 

. < 

T h e  n hole. 

I 
1965 23 1 T h e  Banking Laws ( pplication to Co-ogcro- 

[ tive Societies) 

1965 32 T h e  Tnsurance Act. 1965, 

(Amend- 

Act, 1965. 
I 

1965 36 1 T h e  Delhi hlntnr \'el Taxation (Amend - 
ment) Act, 1965. 

1965 38 T h e  Delhi Land s (Amendment) 
Act. 1965. 

T h e  Tndinn Works cc (.4mendnient) 39 1 Act, ,965. 

T h e  Tawlion 1 . n ~  men1 2nd F\li~- 
cellaneou% Provi 

19% 45 1 T h e  Coal Mine< P d n o n u s  
1 Schernc; IArner i~ ln~en t~  k t ,  rghg. 
I 

t 

Scctior,s 2 ? o  r b; -;,, 
sub-secrion ( I )  of  
s:'c:io~i I I and 
sc~t ic i is  12 tolrbl,a f; 

, - 1 4  
i 

T h e  whole. * 

' # (  

T h e  whole. ; 

t * 
1 1. I 

T h c  n7hol;. ; ' 

T h c  \vhole. ' 
I I_ 

Sections 2 to 26. 
'i, 

T h e  wljole. 

~$6'  , 
Sectio~is 2 t o  ;.; 

I _. ,( 

S e ~ t i p r i s ~ , t o  i4,-,n, 
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Short title Extent of repeal 

I--------- ent) Act, 1g6j. 

(Distribution) 

cise (Goods of 
Amendment Act, 

ect Election to 
the House of the 

end- 

ent) 

4 -------. 
The whole. 

The whole. 

The whole. 

Sections 3 and 5. 

The whole. 

Sections 2 and 3, 

1966 2 The Imports and orts (Control) Amend- 
nlent Act, 1966. 

1966 3 The Indian Tari endment) Act, 1966. 

196,G . . ,  g The Armed For ecial Powers! Amend- 

1966 1 20 I The Customs ( Act, 1cj66. I I T h e  whole. 

The whole. 

The whole. 

The whole. - 

1966, 16 T Esen-  -- 

1966 17 T Amendment) 

1966 rg T 

The whole. 

The  whole. 

Sections 35, 36 and 
3:. 

Shipping (Amendment) Sections z to 39, 

ent (Amending) 

ent) 

rion 

Sections z and 3. 

The whole. 

The  whole. 

Section r9 and'the 
Schedule. 

The whule. 

nt \ Sect~ons 2 to 23, 

I 
nt) Act, 1966. I The whole. 

1 
* 
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R e~pi71im crnd Arnenclbzg 

menr) Act, 1966. 

I 

Duty) (liepeal) Act, 196 

I 

L 
! 

I 
I 

I - - - -  - - 
- 

I 
I ! 
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"T - 

lixtent of ,qq~ed 

r *  
" Shoa, title 

1"" 3 4 -- -urn 

i I 

ndment) Act,, The whole, 

tion (Amend- The whole. 
6 

Legislature The whole, 

ature The whole. 

nti- The whole, 
nuance Act, 1968. 

1968. 

1968 

1968 

1 9 s  

1968 

1968 

ig68 

19681 

1968 

196s 

196@' 

28 

2.9. 

30 

31 

3:z 

33 

35 

39 

44 

48 

ya 

. 6 

law-81. 

1 The Rice-Mllling Indusy y (Regulation) 
Amendment Act, 1968. , 

b 

The Press and Registration of Books 
(Amendment) Act, 1968.1 

T h e  Requisitioning and Acquisition of 
Immovable Property (P;mlihcbent) Act, 
1968. 

The Public Premises (~vickion of Un- 
authorised Occupants) Am~ndrnent Act, 
1968. t 

The Advocates (Amendment) Act, 1968. 
i 

The Interetate Watet Disputes (Amend- 
ment) Act, 1968. 

The Bihar State Legislature, (Delegation 
of Powers) Act, 1968. 

The Ifidian Patents and ~ e s k n s  (Amend- 
ment) Act, 1968. 

The Punjab State Legislature (Delegation 
05 Powers) Act, 1968. 

' The Indian Railways (Amenaent) Act, 
1968. 

Th'e; Deposit Insurance Corporation 
(Amendment) Act, 1968.' 

The whole.. 

'-t 

The whole. 

The whole. 

, The whole,, 

The whole. 

The whole. 

The whole, 

The whole, 

The whole. 

The whole. 

. Sations 2 to, +4,6 
and 8 to 14. 

d 
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I - - %qS& ' No. ' Short titl& Extent of rsg,e.al 

I 2  : A c  --- - - 
* - 

1968 57 The Food Corpor tions (Amendment) Act, The whcrle. 
1968. i . , < I  i 

1968 58 The Banking Law' (Amendment) Act, 1~68. ?he whole. 0 *.  
1968 61 T sembly of Nagaland Sections , 3  and 4. 

semation) Act, 1968. 

1968 62 T ndment) Act, 1968. ' Sections ' 2 to 13 
and 15 to 40. 

i 1968 63 The Indian Tari&(Arnendment) Act, 1968. The whole. 
r, 

1969 / I / The Public 6mpjoyment (Requirement as The whole. 
to Residence) Wendment Act, 1969. 

The Armed For 'es (Special Powers) Con- The whole. 
tinuance Act, 1969. 

I The Payment of Bonus (Amendment) Act, The whole. 
1969, , . a 

The Public ~ a $ s  (Extension of. Limita- 
tion) Amendm nt Act, 1969. f 

The Limitation (~mendrnent) Act, 1969. 

The Delhi ~ b t o r  Vehicles Taxation 
(Amendment) fict, 1969. 

i 
The Customs (~bendment) Act, 1969. 

i 
The Estate Duty' (~jistribution) Amend- 

ment Act, 1964. 
I 

The whole. 

The whole.?. 

The whole. 

The whole. 
- 
The whole. 

1969 ( 17 / The Companies bmendment) Act, 1969. Sections 3 to. 5. 
i I 

1969 1 21 I The Indian Railways (Amendment) Act, The whole. 
1969. I 

,.'! 
Section 2. 1969 

1969 - 
The whole. . 

23 

24 

The Central Sal Tax (Amendment?,rAct, ' Sections a, to 8. '* 1 1969. I t i 

- - 
d 

The Coal Bearin Areas (Acquisition and 
Development) 4 mendment Act, 1969. 

The Unlawful bctivities (Prevention) 
Amendment Act, 1969. 

1969 
r 

1969 

1969 

32 1 The Bihar State degislature (Delegation of The  wholc 
Powers) Act, 1469. 

8 

The whole. 

The whole. 

The whole. 

25 ? The Salaries and! Allowances of Members 

26 

27 

of Parliament Vmendment) Act, 1969. 
i The Gold (Contrql) AmendmentiAct, 1969. 
F 

The Press Councf (Amendment) Act, 1969. 
I 
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Short title' Extent of repeal 

I 2 -- __I 

1969 34 'Th y (Amendment) The whole. 

Laws (Amend- Sections 2 to g. 

endment) Act, The whole, 

dment) Act, Sections .2 to a 5. 

Sections a to 9.. 

1969 39 The 

mend- The whole. 

ent) The whole. 
I 

ters The whole. 

969. The whole. 

1970 Act, 1970. The whole, 

The ~ s s m t &  Commodities (Amendment) 
Continuagce Act, 1970. 

The Calcuttb Port (Amendment) Act, 1970. 

The West $engal State Legislaturel(Dde- 
gation of Towers) Act, 1970, 

i The Continqency Fund of India (Amend- 
: ment) A C ~  1970. 

Thezwhole. 

The whole. 

The whole. 

The whole. 

'I970 

1970 

3 - 
\ 

pY.T-L .""-L--= r '* ., %>' 

i 
! 
i 

21 

22 

1 

The centralisilk Board (Amendment) Act, 
1970$? f 

! 

The Tea (~~#iendment):~ct, 1970. 

The whole. 

The  whole. 



R egieling. .a-nd Am,e~ding : g $ ~ a  g 
- , . ~ . ... ..... . . , . . .. <-.. . . 

I Short title ~x t en t ' o f  !sbP&l :, ,. 

.The; 34d:i@nn .S~??.~V.S tigatio.n2 8 m e ~ d -  I T,he wh~le .  
ment Act, 1970. 

The . Mernbwt . Sh.@p ng ~(;4m:~~dm,ent~:,.Seation~ &:to i~@.:,....-;. 

Act, 1970. f .: and $8 and i~g. 
I 

The Special. Mar~iage 1(Amendrment] ::Rqt, :. . The whole. 
I 

. % 

1970; 

The A m I  Air Naval Lstw The whole. 

The Pock Workers, at iw sf Empby- The whob. 
ment) I 

The qelhi Shops d Establjshments. The whole. 
(Amendment) Act, ? 970. 

1 The Indian Post Offi e (Amendmegt) Act, The whple. 
g1970. 5 

 he Delhi (Amendment) Agp, The whole. 
1970. 

The  Agricultural !&$.& (AKQ?Ildd%ef?@ The whole. 
Act, 1970. 

The  axa ad on Act, 1970. The whole 

The Foreign Exchan e Regulation (Amend- whole. t merit), 1,gm 

of ~k~ whqle, 
Parliament I 

The Coal Mines (C b n se rva tb  and $,af%tA ~h~ whqle. 
Amendment Act, 1970. 

I ,  , -3. 
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THE S ~ C O N D  SCHEDULE 
(See section 3) 
A M E N D ~ N T S  , 

: .  

Shott title I Amendments 

The Industdal Fi- 
nance Corpora- 
tion Act, 1948. 

. , , 

The Paymedt of 
Wages Act, 1936. 

TheT Census Act, 
1948 

/ - 
In thee Explanation to clause (e) of sub- 

seceon (2) of section 7, for the Words 
"t@s sub-clause", the words "this 
clajise" shall be substituted. 

The Army Act, 1950- 

The Hindu Succes- 
sion Act, 1856. 

The  Securities 
Contracts (Regula- 
tion) Act, 1956, 

d 
(a)  Pn sub-section (3), for the words "in 

!his estimation", 'the words "ih .its 
#estimation" +a/ be substituted; 
d (4 in sub-sections 151, (6) and (g), for 
the word "he", $wherever it occi%&, 

3 the word "it" sh4ll be substituted; 
1 

for the words 

"and the evi- 

c4 

sub-section (I) {of section 4 and 
in section 5,  for: the words "Super- 
intendents of Census Operations", 
the words "Di6ectors of Census 
Operations" shFall be substituted. 

) In sections 16 and 17, for the words 
I "Superintendent6 of Census Opera-, 

tions", the words "Director of 
1 Census Operdtions" shall be 
; substituted. I 

i 

In spb-section (3) of :section 4, in sub- 
of section 6 and in sub- 

and (?) of section 7, 
fofi the words, bfackets and figures 
"clbuse ( i )  of sectidp 2", the words, 
brdickets and figures {'clause (13 of sub- 
sedtion (I) of section B" shall be substi- 
tuted. I 

In the ~xplanation to section 30, for the 
word ((sub-section':, . the word 
Ccsection" shall be subshtuted. 

In t ~ e  proviso to section 12, for the words 
"reqognised association", the words 
"reoognised stock mchdnge" shall bg 
substituted. 

1 
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Year 
I 

0-- 

1961 

No. 
2 - 
47 The Deposit Insu- I In section 2,- d 

Short title 
3 - 

rance Corpora- 
tion Act, 1961. I ( i )  in olause (&), for I Industrial Inves 

Amendments 
4 

--I------ - - -  

The Customs Act, 
1962. 

The Patents Act, 
1970. P* 

.st 1 shall be substituted. 

IL sub-section (I) of section 27, for the 
words "any activity or a trading, com- 
mercial or industrial nature", the words 
"any activity of a trading, commercial 
or industrial nature" shall be substi- 
tuted. 

------- 

(i) In section 110, in sub-clause'j(9 of 
clause (f),- 
(a) for item (b),  the following item 

shall be substituted, namely :- 
"(6) the Foreign Exchange 

Regulation Act, I 973;" ; 46. 
of 1973. 

(6) in item (c), after the words CcPro- 
vident Funds", the words "and 
Family Pension Fund" shall be 
inserted. 

(ii) In  section 347, the word "Indian" 
shall be omitted. 


